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MR. CHAIRMAN: That is all right. If you
are going to place it on the Table of the
House that is enough.

SHRI PILOO MODY: Then they would
want to know why the explanation has been
delayed.

i AW AT ARy ( IGT 93W) -
zd mrify 2z & 5 gz d0 2 %
frezz wYfars & I uav fear 1 a9
o7 fragamrtaz am fRay & # wgan
gt g fo orsi feafa ag &t Sfema

AT FATEA & FTETH GG T Ag) 90 03
=

B .- .

MR. CHAIRMAN: You have not been
permitted. Nothing will go on record.

1. The Union Duties of Excise (Dis-
tribution) Bill, 1979.

2. The Additional Duties of Excise
(Goods of Special Importance)
Amendment Bill, 1979.

3. The Estate Duty (Distribution)
Amendment Bill, 1979.

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL): Mr. Chairman, Sir, I have got
three Bills to move for consideration by this
House. I seek your permission and permission
from the House to move them all together
because all of them arise out of the
recommendations of the Seventh Finance
Commission.

MR. CHAIRMAN: You can do separately.

SHRI SATISH AGARWAL: They arise
out of the recommendations of the Seventh
Finance  Commission.  Therefore, the
discussion will take place simultaneously.

MR. CHAIRMAN: It makeg no difference.

SHRI SATISH AGARWAL: These three
Bills are in the direction of the
implementation of the recommendations of
the Seventh Finance Commission. They relate
to the Union Duties of Excise Distribution,
the Additional Duties of Excise, Goods of
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Special Importance and the Estate Duty
Distribution. So the discussion has to be one
comprehensive thing. With your permission I
want to move all of them together.

SHRI BHUPESH GUPTA (West Bengal):
What is there?

SHRI SATISH AGARWAL: lhis is being
done because they arise out of the
recommendations of the Seventh Finance
Commission. Whatever resources are to be
transferred under the three Duties is provided
in these Bills and hence the discussion has to
be a comprehensive one.

SHRI SHYAM LAL YADAV (Uttar
Pradesh): Sir, out of these three Bills, two are
to be returned by this House and one has to be
passed by this House. They should be taken
up separately because they relate to different
nature of  duties.

MR. CHAIRMAN: Let us start one after
another.

SHRI BHUPESH GUPTA: Sir, I have a
suggestion. I do not know what arrangement
can suit you that way. Sometimes Bills of the
same nature are moved together. I am not
objecting to it that way. But they are separate
Bills. In any case, voting may not be that way.
That you have to consider. But may I request
you to take up the discussion under Rule 176
at half past two? This is what we want. There
is 'no use taking up this subject of Aligarh
development at the fag e.nd of the session.
This should be discussed when really the
House is i'n a mood to discuss. Therefore, this
is my earnest request to you personally. From
our side, we shall co-operate in transacting
whatever business you hE.ve, either before or
after. But my earnest request to you is, as we
always do, this short duration discussion we
take up of half past two. We take up such
discussions generally 'not later than three, but
generally we take up at half past two or two. |
suggest that you kindly take it up at half past
two. Meanwhile we can do whatever we can
with regard tO these other Bills.
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SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): I support Shri Bhupesh
Gupta that it should be taken up .

MR. CHAIRMAN: Your support is quite
all right but the Minister did consult other
Members of the parties and he announced on
the floor of the House that it wili be taken up
at 5 O'clock.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): Sir, we "Have a heavy
agenda of Business ana? I would request the
hon. Member to follow today's age'nda. We
can Have this discussion as long as you want
after 5 because the Members are interested in
this discussion and I hope they will be here as
the subject is important. So, I request that let
the Business be taken up as in the agenda.

SHRI BHUPESH GUPTA; He wants it his
own way.

SHRI SATISH AGARWAL; I have to
make one submission in this connection.
There are two Bills which are to be considered
ant they are to be returned. The third one is for
consideration as well as for passing. All these
three Bills arise out of the recommendations
of the Seventh Finance Commission. So, the
discussion has to be a corgprehensive one. SO
it wil be more appropriate if I am permitted to
move all the three Bills for consideration and
at a later stage there can be separate motions
for return and passing. So far £s the
consideration stage is concerned, it will be,
more convenient for the House also looking tp
the shortage of time because only one*day hag
been allotted for consideration, discussion,
passing and all that.

I beg to move:
That the BUI to provide for the payment

out of the Consolidated Fund of India of
sums equivalent
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to a part of the net proceeds of certain
Union duties of excise to the States to
which the law imposing the duty extends
and for the distribution of those sums
among those States in accordance with the
principles recommended by the Finance
Commission in its report dated the 28th day
of October, 1978, as passed by the Lok
Sabha, be taken into consideration."

I beg to move:

"That the Bill further to amend the
Additional Duties 0f Excise (Goods of
Special Importance) Act, 1957, as passed
by the Lok Sabha, be taken into
consideration."

I beg to move:

"That the Bill further to amend the Estate
Duty (Distribution) Act, 1962, as passed by
the Lok Sabha,
be taken into consideration.'

With your permission, I may give some
introductory remarks. As the House is aware,
the report of the Seventh Finance Commission
along with the Government's action taken
memorandum was laid on the Table of the
House during the last session, as required
under Article 281 of the Constitution. The
three Bills which I have just moved for
consideration are for implementing the
recommendations °f the Commission relating
to the sharing and distribution of the net
proceeds of Union duties of excise, additional
duties of excise and Estate duty.

The first Bill provides for sharing and
distribution of basic excise duties. The sharing
of excise duties started with the
recommendations of the first Finance
Commission. The sharable pool was increased
by the successive Finance Commission either
by bringing larger number of excisable com-
modities within the divisible pool or by
increasing the percentage of the net proceeds
to be shared with the States. ~ Under the
Sixth Finance
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Commission's award, 20 per cent of the net
proceeds of excise duty on all commodities
wag shared with the States. The Seventh
Finance Commission has recommended 40 per
cent of the net proceeds of duty on all
commodities other than on electricity and the
entire net proceeds of duty on electricity
attributable to the States. The Commission has
thus more than doubled the share payable to
the States. Population and backwardness of
the States are the two main criteria adopted by
the successive Finance Commissions with
varying weightages to each of these factors to
determine the share of each State in the
divisible pool. Each Commission had
followed its own method for assessing the
relative backwardness of the States. The
Seventh Finance Commission has determined
the share of each State in the divisible pool, by
giving equal weightage of 25 per cent to the
factors of population, inverse per capita State
domestic product, the percentage of poor in
each State and a formula of revenue
equalisation. In the Commission's
view, the adoption of such a multiple criteria
for the distribution of the net proaeeds of the
excise duty among the States instead of one
single cri- terion would reduce the chances of
the formula becoming unduly favourable to
certain States or working harshly against
some other States. The estimated transfer to
the States during the year 1979—84 on
account of basic excrse. duties, including
the duty on electricity would be of the order
of Rs. 12,493 croreg as against Rs. 3,717
crores actually transferred during the years
1974-75 to 1978-79 in terms of, the
recommendations of the Sixth Finance
Commission. The Bill deals with the transfer
of 40 per cent of the net proceeds of duty on
all commodities other than electricity to the
States. A separate Bill will be bTought before
the House for transfer of excise duty on
electricity.

The second Bill provides for the
distribution of the net proceeds of
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addtional excise duties levied on sugar,
tobacco and textile fabrics in replacement of
the States' sale3 taxes thereon. This levy, as
the hon. Members are aware, has been
imposed with the consent of all the State Gov-
ernments and the proceeds from the duty, other
than the proceeds attributable to Union
Territories, are passed on to them in
accordance with the principles recommesided
by the Finance Commission. The Seventh
Finance Commission, unlike the earlier
Finance Commissions, has prescribed the
percentage share of each State, differently in
rBpect of different commodities. In the case of
sugar, the percentage share payable to each
State, has been determined by the
Commission, on the basis of the average
despatches of .sugar during the three years
ending 1976-77. In the case of textiles and
tobacco, the percentage share of the States has
been worked out on the basis of average per
capita domestic product of each State, during
the three years ending 1975-76, multiplied by
the population of the State according to the
1971 Census. The transferg to the States on
this account during the five years 1979—=84
woqld be about Rs. 18,67 crores.

The third Bill provides for the distribution
of the net proceeds of estate duty on property
other than agricultural land. The Estate duty on
property other than agricultural land, is one of
the items which under article 269 of the
Constitution is levied and collected by the
Central Government but the proceeds are
assigned to the States, and distributed among
the States by law of Parliament. All the earlier
Finance Commissions considered the 'location’
of property as the most appropriate basis for
the distribution of that part of the duty attri-
butable to immovable property. As far the
portion of the proceeds of duty attributable to .
property other than immovable property
'population' was considered as the suitable
criterion. The Seventh Finance Commis-
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sion has done away with this distinc

tion between the proceeds attribute
able to immovable property and to
those relating to movable property

and has recommended that the entire
proceeds of estate duty on property
other than agricultural land may be
distributed on the basis of gross value
of all property located and brought
into assessment in the State. The net
proceeds of estate duty to be assigned
to the States during the  years
1979—84 are estimated at Rs. 64
crores.

The House ig well aware of the various
other recommendations made by the Seventh
Finance Commission and I need not go into
those once again. In absolute terms, the trans-
fer of resources recommended by the Seventh
Finance Commission has been the highest so
far. Including the debt relief to the States, the
transfers under the Seventh Finance Commis-
sion's award during the period 1979—84,
would be of the order of Rs. 23.063 crores, as
against estimated transfer of Rs. 11,578 crores
during the period 1974—79, recommended by
the Sixth Finance Commission. In per capita
terms, the transfer under the Seventh Finance
Commission, excluding debt relief, would be
Rs. 385 as against Rs. 177 under the award of
the Sixth Finance Commission. The Seventh
Finance Commission has sought to ensure that
as many of the less afluent States as possible
are left with substantial surpluses on revenue
account which they could use for fresh
development. The Government of India have
accepted the recommendations of the
Commission despite their impact on Centre's
own finances having regard to the position
accorded to the Commission under the
Constitution. Apart from the transfers under
the award of the Finance Commission, the
Centre also assists the States in a big way in
their developmental programme and also
assists the States in meeting their other
specific requirements like assistance for
natural calamities for clearance of  their
overdraft with
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the Reserve Bank of India and so on. It is
often said that the States have less resources
and more responsibilities. The question is not
whether the Centre has more resources or the
States have more resources. The question, in
my opinion, is essential-ly one of using the
available resources to the best possible
advantage of the nation as a whole. Since the
constraint is only the availability of the
resources, the common endeavour of the
Centre and the States should, therefore, be to
raise adequate resources so that ‘'the
developmental proces* does not suffer fur
want of resources. Once adequate resources
are found, the deployment of such resources
would follow the priorities set in the national
Plan. The Commission has made a number of
observations on various aspects of fiscal
management by  the States.  These
observations of the Commission will call for
effective and purposeful action on the part of
the States, so that the surplus resources placed
at their disposal by the Commission can be
used for fresh developments as contemplated
by the Commission.

Sir, 1 have briefly explained tins'
background of the three Bills, which I have
moved for consideration. I" shall try to cover
the points which the hon. Members may raise
during the debate later.

The questions xoere proposed,

SHRI L. R. NAIK (Karnataka): Mr.
Chairman, Sir, at the outset, I would like to
confess that it has not been possible for me to
go through; all the Bills that have now been
taken for consideration. However, it I been
possible for me to cursorily go' through the
Seventh Finance Commission's report and it is
a matter *f gratification to note that the work
done by the Seventh Finance Com. mission is
of a far greater importance. It would also be
proper to say that if the recommendations are
to be accepted and implemented properly, I
think all these three Bills will go a long" way
in achieving this object.
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'Mr. Deputy Chairmr  in the Chair)

Now, we are hearing so much of fissi-parous
tendencies among various States in our
country. There are tendencies for separation.
We have heard of these tendencies on a num.
ber of time. Though they are of a political
nature, it has to hs seen how these tendencies
are cemented and converted into a sort of
solidarity of the nation.

Sir) politically India has never been one "'s
far as my memory and the bistory go except
perhaos during the period of Asoka and also
Maurya. Since then India hag never became
cue and it has always remained a sort of co
rtglomeration of separate States. Now the
same tendency is being exhibited after
independence and in «rder to see that these
tendencies dis. appear, the best way is to
distribute the finances in a proper and
equitable manner. Now I see from the state.
inerrt of the hon. Finance Minister that certain
basic features hav<: been taken into
consideration to distribute "the excice duty
and other income of the State. I think they are
of ¢ very sound: nature and they will go a long
-way in putting an end to the fissi-parois
tendencies among States that are raising their
heads nowadays for separation.

Wivh these few words, I fully support all
the three Bills. It may not "be nicessary for
the House to spend a lot of time of their
discussion. The Bills, as envisaged, will go a
long way in so ving some of our financial pro.
"blem<;.

SHM ARVIND GANESH KULKARNI
(Maharashtra): Sir, after heari.ig the Minister
who has moved the \iills, one gets the idea that
the Bills have been brought forward in -view
of the recommendations of the 'Seventh
Finance Commission. He has mentioned that
more money to the -extent of 40 per cent has
been transferred to the States. This, what vou
call, is a statistical myth. Sir, I come irom
Maharashtra State. At present,
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the role of excise duty in the total-revenue
collection efforts of the Central Government
has risen to such percentages that out of the
total re-venuej 70 per cent of the revenue is
coming out of the duties collected by the
Government of India. The reason why I say it
is mythical is that the Maharashtra
Government itself, while briefing the
Members of Parliament, has shown that the
share of ;he State in the revenue originating in
Maharashtra as regards the excise duties has
come down. So that plea of the Minister that
the State Governments are receiving more has
to be a little bit carefully taken. And it is in
that context that I have made this observation.

Sir, 1 want to make another observation.
This is an occasion when we are dealing with
excise matters, particularly in view of the
Seventh Finance Commission's recommenda-
tions. It might be an indirect approach , but,
Sir, I And—as I mentioned at the outset—that
the excise duty is making great inroads into
the industrial field in this country. Particularly
the consumers are vastly affected by the levy
of excise duty by the Government of India on
the various products. Various Committes were
appointed by the Government of India—
Chanda Committee was there; then the Jha
Committee was there— which have made
various recommendations in regard to the
streamlining of the excise procedures. Sir. |
want to highlight this point particularly.
Before I go to other points, 1 want to say
something about the personnel employed in
the Excise Department. Sir. the Exice
Department is a pyra. midical structure where
we have at the lower level the Inspector and at
the top the Chairman of the Central Board of
Revenue. This type of pyramid is existing as
an administrative set-up. My experience as a
small scale entrepreneur and as one
particularly connected with the small scale
and cooperative industries for the last 30 years
is that the richest fellow is the Inspector at the
lower level. What is the share of the Chair.
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man of the Central Board of Revenue in the
total booty, I do not know. Perhaps it might
be nil. But the share of the Inspector is
staggering. I do not want to give examples
end blow it out of proportion. But Mr.
Agarwal is a very clever person and he knows
it himself as he was an advocate that an
ordinary  thread ceremony at the Excise
Inspector's house collects a minimum of Rs.
70,000, on what we call 'Ahir', but what you
call it in English or Hindi, I do not known. At
present, the Excise Inspector who  really
represent  the Excise Department of the
Government of India is such an abused
person  that the  total image of the
Government suffers, just as a 'Talathi' in the
Revenue system spoils the image of the entire
adminitrative set-up of a State Government.
The same analogy can be cited here.

I shall come to this problem again. I do not
want to leave it at this stage because I want to
make some more observations. I want to suggest
to the Minister who is quite capable of
understanding the work of his Ministry that there
is still need for simplifying the Excise
procedures. I shall particularly highlight two or
three points before I go to the next topic because
the time is very short. The trouble starts from the
interpretar tion of the notification. The notifi-
cation issued by the Government of India refers
to the 10-year old notification. How do you ex-
pect the small-scale industrialist— leave aside
organisations which are members of the
Federation of Indian Chambers of Commerce
and industry, whose management and consultants
are highly paid persons—who pay more excise
'duty, to interpret that the Excise Inspector at the
lower level or the Superintendent of Cent-+~ ral
Excise can interpret the notification correctly.
That notification refers to the old notification.
God ato'ne knows what happens to that. The
harassment is at the lower level. Sir, when I gave
evidence before the Estimates Committee I
highlighted this point. This point is still
not
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being taken care of in the new Finance Bill,

Sir,, the exemption under Rule? 8(1) of the
Central Excise Rules, 1944 has also been
misinterpreted and misused whereby the
traders and' not the producers, get the
maximum, benefit. Actually the producer has
to-be benefitted more than the middleman.
Whether it is the incentive car the refund, it
must reach the producer and not the trader. It
is a strange system whereunder the trader gets.
more benefit than the producer. I think the
Chanda Committee has referred to this matter.
They have suggested that an improvement irs.
this procedure is necessary.

Then, Sir, as for the interpretation: of excise
tariff I wonder how many Members will
understand what I arm suggesting. I will give
you one or two examples. The water pump, a
lathe, has got a coolant pump. It means a pump
which circulates water in the operation of a
lathe so that the heat generated is kept to
normal temperature. Sir, an agriculturist uses
water pump. He uses it for bringing water to
his field either from; a well or from a river.
There is no> specific interpretation. I will give
you another example of a machine tool',, an
electrical drill. Here the notification says, "an
electrical tool, haml or motor-operated". This
can be operated in a hundred ways.

There are ancillary industries growing. As
you know, the machine tool manufacturers
supply very important ancillary small units.
When an electrical motor is manufactured at
the unit it attracts duty and it becomes;
component of an electrically drivers tool and
again attracts duty. What is this type of duty
you are collecting? You are collecting duty at
two points. So either do it at the producer's
stage or do it at the last stage, the finished
product stage.

In this connection I refer yOtt to* the
Jha Committee which has  also
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-made observation that ultimately it will
be in the interest of the country -to align
with the world connotation which is
given in the B. T. N. Tariff. That type of
improvement I would request  Mr.
Agarwal to consider.

Another point is about the Appelate
Tribunal. About 80 per cent, of the cases
are instituted by the Excise Department at
the lower level—I do not say at the
higher level. My difficulty and my

grouse is against your administration,
right from the Collector of Central
Excise to the Inspector of Central
Excise. 1 need not remind the

Minister how be himself was in a soup
on the interpretation of what you call
handloom cess or something like that.
Still I think Mr. Agarwal has not come
out of the web. Sir, it is surprising that
his own department and officers have
taken him for a ride for the last three or
four months. But he is a person who
understood the problem and ITam a
person who always pursues a problem,
so, ultimately Mr. Agarwal used his
strong arm methods and at eleast saved
this small scale industry from being
harassed over collection -of duty. But
he understood the problem. The
problem is about the collection of duty,,
the interpretation of it and the decision-
making process. 1 remember, in a
speech you yourself had observed that
interpretation of excise disputes must
come before a quasi-judicial tribunal.
If I remember correctly, Mr. Agarwal
had made this observation. Perhaps this
may have Dbeen introduced also.
Unless this improvement takes place,
all the tall talk has no meaning. Excise
duty can be collected. Police  also
can collect the various duties. If you want
to use the gun or threat, anything can be
collected but you must have some sort of
a judicial approach to this problem.

Sir, another problem which is of great
importance to me is duties on hand
processing, etc., but [ am not going to say
anything about it now since tfirnorrow
there is the meeting
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of the Consultative Committee and
therefore I am £paring all my point; to be
made out at that meeting. ] have much to
say there on this and therefore I do not
want to say anything now.

The last point I want to make  is about
the particjlar problem of harassment by
Excise Inspectors. I think that unless a
drastic  improvement takes place and if
upgradation of the capacity of the Excise
Inspectors to interpret and administer
your laws does not take place, this
problem cannot be solved.  Otherwise
the entire administration of the
Central Government will come under
strain. Why [ ray this particularly to
Mr. Agarwal is because this s
directly connected with the problem of
corruption. I do not want to go into the
larger gamut of corruption in the Excise
and Customs Departments. Now,
fortunately, the tobacco growers are
left out and Ra'agaji is very happy. I
placed this before the Estimates Com-
mittee and said that it should be removed
immediately and, luckily, Mr.
Charan Sfeigh came in who understood
the farmers' language and so he might
have taken action. 1do not take credit
for that, thanks to you and your senior
Minister.

Mr. Agarwal, the frustration of the
people, whether in the small industry or
large is because inroads the excise tariff
levies have gone far and corrupt
implementation creates this
frustration continues. While T am on
corruption, what is happening now?
Take the problem of the Punjab Police or
any other problem. On a small
provocation people go to the streets
and come to blows. Why? People
are tired. The credibility of the poli-
ticians has come under great strain
and the reason is corruption. The
various Governments, whether the
previous Government or this Government
have debased the moral values. Sir,
during the  previous regime we made
many mistakes—I can admit, but now in
your regime itself, ycur infighting is
there. One Minister is denouncing the
other Minister and that
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lias created fore frustration than what might
have been there during the last ten years. The
outbursts of police in Punjab or Jamshedpur,
or the students' fight or whatever it is in
Aligarh and other plaaes is all due t0 doubtful
creditability —of  politicians.  There is
debasement by politicians of moral values and
corruption of all the best that we had inherited.
Particularly, this in-fighting is there. I am not
using this popular slogan t0 denounce your
'Government. Leave aside the in-fighting. One
Minister says this thing will be nationalised
and another Minister says this will not be
nationalised. One says this and one says that.
And ultimately you start some inquiry against
somebody else. Actually the bureaucrats know
all the inner side di your business. They know
how you pass orders and they know whom you
are favouring. This is going on, I do not claim
that this is the problem of the Janata Govern-
ment only. It was there in the previous
Government also. So the problem is, now the
bureaucracy has also become indifferent. It has
become more corrupt. We have made them
corrupt. Now the problem is that the class of
beneficiaries has changed. During our time the
beneficiary may be X and under the new
Government the beneficiary may be Y,
whether K. K. Birla or G. D. Birla or
somebody else. G. D. Birla is a very sane
person. He gave a very good advice. He said:
For Heaven's sake do not believe in the
politicians a'ad the threats that they are
holding. He said it because he knows that it is
money that makes the mare go.

SHRI BHUPESH GUPTA. He
buys politicians.
SHRI ARVIND GANESH KULKARNI: That
is what I am saying. Birla knows that money
makes the mare go. The only difficulty is with
Tata. He gave an interview. Many a time |
have said here that Tata should not be so
amateurish. He is a very renowned
industrialist. He should follow Birla. G. D.
Birla is the Suru of all industrialists in the
country.
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SHRI BHUPESH GUPTA: 1 think
everybody should follow G. D. Birla and
Goenka.

SHRI ARVIND GANESH KULKARNI:
Goenka is another one. Now his brother has
been sentenced in Madras for defrauding
Punjab National Bank. I can make the sugges-
tion that G. D. Birla and Goenka should be the
Sai Babas, one the bigger Sai Baba, the old
ctoe, and the other the present Sai Baba, and
both should be followed by all the indus-
trialists, including Tata. This I can say in a
light manner. My basic point, Mr. Agarwal, is
that the debasing of the moral values, interfe-
rence by politicians in the day-to-day affairs
and encouraging corruption will lead to a
situation one day when the people will lose
faith in democracy. That time is coming near.
I want to warn you about it.

SHRI BHUPESH GUPTA; Sir, I am very
glad about the last part of his speech. It is a
good philosophy which I share with him. The
o'nly thing is that B. D. Goenka is only a
tiger. They should go in for the Royal Bengal
tigers, namely, G. D. Birla and Ramnath
Goenka. If you can put them in prison, much
of your problem will be solved. Therefore, I
say that if you are hunters in the Ministry of
Finance, go after the Royal Bengal tigers.

SHRI ARVIND GANESH KULKARNI:
Mr. Gupta, he has a problem. If he puts them
in jail, where-from will we politicians get
money? You must make arrangements for
money, not from Russia or from America.

SHRI BHUPESH GUPTA: I entirely agree
with you. He himself i3 a moneyed man. That
may be Mr. Kulkarni's problem, but that is not
the problem of many others. And the tycoons
d0 not give money to all, as you know. But
that advice is a good advice. About the
bureaucracy, what can you do? Mr. Kulkarni,
you got annoyed with me when I raised the
matter about Kasbekar, the per-
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son who is the Chief Secretary of the
Mabharashtra Government.

SHRI ARVIND GANESH KULKARNI:
That is a different thing. Please try to
understand me. I know Mr. Kasbekar
personally. Now, .since you have raised it, it is
an opportunity for me to explain it. I will tell
you one thing. Perhaps you might have
misunderstood it. The co-opera-The Chief
Controller of Imports and tive organisation
imported some parts. Exports gave us a
permit. Now the Customs people said that the
interpretation given by the Chief Controller of
Imports and Exports was not correct. So we
went to the Chief Controller of Imports and
Exports who wrote to the Customs Officer
Eaying that the real interpretation was this. Is
this a bribe? Is this something hanky-panky?
So for Heaven's sake, do not bring in
Kasbekar's name. Leave that out.

SHRI BHUPESH GUPTA: sir, I am not
bringing anybody for Heaven's sake or even
for my sake. I believe in myself more than I
believe in Heaven. Where is this Heaven?
Does it exist in some sugar co-operative? My
friend should tell me where I can And it- It
does not seem to exist in our sugar co-
operatives in Maharashtra. Heaven is not to be
found anywhere, but Kasbekar is to be found
in the Sachivalaya of Bombay. Sir, his case
was investigated by the CBI which found him
guilty and the recommendation was a major
penalty, namely, reduction in pay and rent.
Then it went to the Vigilance Commission.
The Vigilance Commission found him guilty.
It also suggested, as the Minister has replied,
that major penalty shou?d be imposed with
reference to the second charge. And then
thirdly how does the Union Public Service
Commission come in? Is it a CBI? Is it a Vigi-
lance Commission? Investigations have been
done by two bodies, the CBI and the
Vigilance Commission.
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And he said that the charges were not proved.
Why have they not been proved? They have
been proved by the CBI and the Vigilance
Commission. I say~it is a privilege motion
because he has made the statement. I would
ask your officers to ask for the report of the
Union Public Service Commission in order to
satisfy ourselves on what basis they say that
the charge has no': been proved. On what
basis? Ig it because some new Chairman of the
Union Public Service Commission. Mr. Shi
Hari, came? After that it has happened. I say
that 1 gave the question on the basis of the
information which has been confirmed. My
friend, Mr. S. TX Patil, Minister of State in the
Ministry of Home Affairs, took interest in
getting Kasbekar, as Chief Secretary, because
previously it wa9 thought that they were
pushing him to that position by superceding
five. But then came the Vigilance Commission
and the CBI, the obstacles came. The obstacles
have been removed through the mechanism of
the Union Public Service Commission. When
Mr. Kidwai was there, this was not done. The
moment Mr. Kidwai went away and somebody
else came, the whole thing changed. I have
given Ms name. Very well, again I repeat it
here before I pass on to other things. His name
is Shri Hari. The moment he came, the J whole
thing changed. Find out, I say, my friends, you
are the ruling party. He is the Chief Secretary.
It is demoralising. Tomorrow the whole
country will knov/ that the person found guilty
by the CBI and convicted by the Vigilance
Commission, recommending reduction of his
salary and also demotion has been promoted
as the Chief, Secretary. Where there should be
demotion there is promotion! I do not know
how much corruption he has to indulge in to
become a Governor.

DR. BHAI MAHAVIR (Madhya
Pradesh): Dada, about  this new
Chairman of the UPSC, if you re-

member, Iraised the question here-



177 Estate Duty
Distribution

the floor of this House. My friends on that
side gave a wrong twist to it and said that |
was saying it because that gentleman
happened to belong to the Scheduled Caste.
That is how other people try to give a twist.

SHRI BHUPESH GUPTA: I do not know
whether he belongs to the Scheduled Caste or
not. I might have forgotten. But, Sir, I am not
going into caste business here. We are not
dealing with caste business.

The fact remains that he is the Chief
Secretary today. He should have been
punished. Where is the punishment? Mr.
Kulkarni, you may be knowing him. Mr.
Kulkarni has gone away. He thinks, he has
done his job. Well, he would get two more
licences. Watch Mr. Kulkarni so that by
defending Mr. Kasbekar directly or indirectly
he does not get two more licences. I do not
mind the co-operatives getting them. You
know, the Maharashtra Sugar Cooperatives
are name-plates. Really the magnates are
ruling over them. They put Kasbekar and
others there. This is the case.

I have given notice of a Half-an-Hour
discussion because I want to pursue this
matter. It is a question of public morality and
public policy. I charge this Government, |
charge this Government of putting a man as
Chief Secretary or allowing him to be put as
Chief Secretary of a major State of our
country when the Vigilance Commission and
the CBI have found him guilty.

Now, as far as this is concerned, it should be
quickly passed. I agree. After ail this is for
giving effect to the recommendations of the
Seventh Finance Commission. We shall not
take much time. I will also not take much time
because, you see, the Bills give effect to the
recommendations of the Finance Commission,
and these recommendations, in so far as they
go, are good, although they do not go far
enough. Take the case of Union excise duty. I
would like that not 40 per cent but not less
than 50 per cent—in fact, it should be 75 per
cent—should go to the States. It was
previously 20 per cent. Now, the
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Seventh Finance Commission has made it 40
per cent. Good. They have increased it. In fact,
we had been demanding more, and we stand
vindicated by the seventh  Finance
Commission. But I think the States should get
more. Sir, the States do not have any s°urces
°f revenue, really speaking. Well, when the
Union Government raises ijhrough excise
duty, a revenue of the order of Rs. 5,000
crores, the revenue of all the States put
together does not come to that amount. You
can imagine what happens. They have to rely
on the system of transfer of resources from the
Centre and the share of the States in the
Central revenues. So my suggestion is, a share
of 50 to 75 per cent should be considered, not
40 per cent. That is not enough.

Now, Sir, there is another point in this
connection.  Why should not the Government
share the customs revenue with the States?
The States should have a share in the
revenues under customs. Why it
should be exclusively taken by the Centre, I
cannot understand. The States do not
get any share in the company taxes. In
jneome-tax and others, they get a share. But
why should not the company taxes,  a mapor
source of revenue, be shared with the States?
The States do not get any share in the
export duty. I think they should also get a
share in the export duty. These are very
important sources of revenue—customs,
company taxes and export duty—and they
should get a share in them.  The Seventh

Finance Commission has keplt the
question open in some respects. I think this
should be discussed and changes in the

Constitution should be made in order to see
that the States do get a share, under the
mandate of  the Constitution, in customs,
in exportduty and in company taxes.
The States are now indebted, I think, to the
tune of Rs. 16,000 crores. How will they
pay this money? They are not in a position
t0 pay. There are overdrafts amounting to
nearly Rs. 1,000 crores. How they can
manage all these thines [ do nnt imnm ~ TT-IQW
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dO0 'not have the resources that you have. You
have got Nasik and other printing presses.
Whenever you like, you go and print money.
The States cannot do it. Deficit financing of
this type they ca'nnot do. You have got all the
firianeial institutions under your control,
public finance institutions, whose policy you
shape, whether it is the LIC or development
banks or Nationalised banks which are under
your control. The States do not have any say.
External resources are all in your hands. The
States do hot have any share. The major
economic policies are laid down by you. The
States are really handicapped. I fully demand
on behalf of the States, and support their
demand also, that ec0" nomic relations must
undergo a radical change, where it will 'not be
a question of doles and bounties but will be a
question of sharing the wealth of the nation,
coming to the exchequer, with the States in a
fair and equitable man'ner. And this cannot be
done without drastic changes in the
Constitution. The Centre undoubtedly needs
resources for development and other things. It
has to rely on the public sector more and
more. They have to follow the policy of
nationalising many concerns under the Tatas
and Birlas and of ma'ny other people whom
we have been naming in this House. That
should be the approach. Therefore, Sir, I have
no hesitation in supporting the Bills. But
that will not solve the

problems of the States. 1.00 p.M.

Take, for example, West
Bengal. West Bengal has demanded
mCTe money recently. I support that
demand. Others are demanding more
money. Today Andhra is  passing
through a great calamity. It has been
an  unprecedented  natural  calamity.
Human lives have been lost. Big
enough; it may be a thousand Or so.
Yesterday I was in Andhra. It is a thousand or
more. It must be much higher. But the
material devastation is terrible,
unprecedented. More than 2 million people
have been rendered
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homeless. Vast areas i'n Prakasam district, in
Nellore district and other places have been
completely destroyed. Now they will need
more money. I know, when I am pleading for
Andhra Pradesh, I do have in mind that
Andhra Pradesh is headed by Dr. Che»nna
Reddy. I say that Government, by Indira
Congress, is one of the most corrupt state
Governments the country has known, one of
the most corrupt Governments. I was there for
24 hours. And many people told me that they
have never seen such a corrupt Government in
their life. The Janata people, the Congress
people, the Cong (I) people, our people,
everybody said it, there is a complete national
consensus. You do net require a Morarji Desai
to produce a consensus here, or somebody
else. There is a complete consensus. Not one
person said anything else. Everybody from
every side said, this is the corruptest
Government they have seetn. For everything
there is money. From transfer to supply, for
everything there is a price. Even with that
Government in power, I would not like
Andhra pecple to he punished. They should be
given all money. And you should see that that
money is properly used. I am now speaking
for the Andhra Pradesh State, and hence the
Government comes in. But we should take
care of Dr. Chenna Reddy. I do not know how
to do it. I am very glad that he did not come
here to march in the procession, otherwise,
paople would have seen him. I am not sorry
also. But, of coursej we could have seen here
is corruption marching. Here is corruption or
what we call murtiman corruption
personified. But people have not been given
that sight of the personified corruption, the
march of corruption personified in Dr. Chenna
Reddy, participating in the great rally which,
however, was a total flop. So I say, still give
money, they need money today. And you have
to give money irrespective of ihe Gov.
ernment of the State, because people must not
suffer. And this cannot be
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done without changing the some aspects of
the constitutional provisions. The matter is
not one of the Finance Commission. The
matter is one of changing the policy of the
Government. Tlu matter is one of changing
the polic,, of the Government and then giving
direction to the Finance Commission after
making the necessary changes in the Consti.
tution. My friend, Mr. Kulkarm, has come, I
am very sorry. I only said Mr. Kulkarni, I
hope the Chie! Secretary will not give you
two more licences.

SHRI ARVIND GANESH KULKARNI:
Mr. Bhupesh Gupta, for your information,
Chief Secretary is not empowered to give
licences, Chief Secretary of a State has not
got sny power to give any licences to you or
to me. If you want, you can have a licence
directly from your...

SHRI BHUPESH GUPTA: It is an expert
advice, Mr. Kulkarni. Mr. Kulkarni says
Chief Secretary has no powers any more than
the Chief Minister has power to give a
licence. But the trouble is when the Chief
Secretary telephones in favour of a licence
being given, not only js a licence issued
immediately, but factories begin to rop up and
many things happen. You know very well. 1
am a student, as far as you are concerned ...

SHRI ARVIND GANESH KULKARNI: I
have already made my point about that Chief
Secretary. Forget it now. At this age why are
you after some small men?

SHRI BHUPESH GUPTA: After my
diabetis I have completely forgotten all about
sugar. But I cannot forget about either the
sugar cooperative or the Chief Secretary of
Mabharashtra. I hope you will understand it.

SHRI ARVIND GANESH KULKARNI:
I have understood it.

SHRI BHUPESH GUPTA: I will try to
forget it. But it will be very
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difficult. There is no such insulin
now.

SHRI ARVIND GANESH KULKARNI:
There are so many bigs sharks. Why don't
you catch them? Why are you after a small
fish? You are a Bengali.

SHRI BHUPESH GUPTA: You are one of
them—a cooperative shark. This shark, I
agree, is relatively harmless. It bites. It
cannot swallow. Nibbling it does. Beyond
that, it can. not go. This shark is haif non-
violent and half violent. The other sharks are
fully violent.

Well, I think we generally support this Bill.
But let this question be discussed. Let these
policies be discussed.

As far as corruption is concerned— since
my friend mentioned it—I was thinking
whether I should take a vow not to speak of
corruption in Parliament. What is the use?
The more I speak, the more it grows...

SHRI ARVIND GANESH KULKARNTI:
That has become the order of the day.

SHRI BHUPESH GUPTA: It grows in
respect of some people. These capitalists and
Indian monopolists have now built up their
system. Corruption has become a built-in
feature of the capitalist rule, or, what I may
call, the Dbourgeois rule. Whatever
combination my friend Mr. Chandrasekhar
may try, it will be surrounded by them.

The other day I said about yesterday's
procession. I said the main demand will be to
withdraw the Special Courts Act. Shri
Kamlapatiji said that there would be forty
demands. Now, I find that 23 demands are
there. But the main demand of the proces-
sionists that paraded the streets yesterday was
the Special Court abolition demand. All the
other demands were bodyguards of that
Special Courts abolition demand.
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SHRI ARVIND GANESH KULKARNI:
The main attraction was Sanjay.

SHRI BHUPESH GUPTA: Please do »ot
take that name. We are elderly people. He
says so many things. Why take his name? He
is the son of my friend, Mr. Feroze Gandhi.
Do you think I should take his name?
Everybody knows what it is. If [ had my way,
I will put him in a reformatory. Somebody
asked him about Communists and RSS. He
said it was a choice between Malaria and—
what was the other thing— Typhoid. The
choice netween RSS and Communists is like
this. A per. son who says this—what to speak
of him? The only thing I can say is that he is a
spoilt young man. I wish him well because his
father was my friend. His right place is
perhaps a reformatory...

SHRI ARVIND GANESH KUL-
KARNI: Or, mental hospital?

SHRI BHUPESH GUPTA: Reformatory or
borstal school or some such thing. Who says
such things? The choice between Communism
and RSS is a choice between Malaria and Ty-
phoid. He has understood neither. I do not
think he can spell ths word Typhoid. And I am
sure he will falter even in spelling even the
word Malaria. In one shot, he will not be able
to do it. I have not the least doubt about it.
Such a man tells about you the difference
betwen the two.

So, corruption should go. But Mr. Agarwal
belongs to Mr. Charan Singh's Ministry.
What to do? Till the Kasipur deal is settled
and till we are satisfied about it...

SHRI ARVIND GANESH KULKARNI:
Why embarrass him?

SHRI BHUPESH GUPTA: I do not know
whether he would like to be like Mr.
Saklecha whose son went and made a bid for
Bs. 1,25,000!-. Have you got one?
(Interruptions)
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No. He has not got such a son. Previously
they used to say: Like father,, like son. It is
now: Like son, like father. Everything is
iopsy turvy... (Interruptions)

DR. BHAI MAHAVIR: Does it apply to
Feroze Gandhi aiso?

SHRI BHUPESH GUPTA; We are living in a
period of transition from the days of 'Like
lather, like son' to the days of 'Like son,
like father' and 'Like son, like father,
like mother'... (Interruptions) This is
what is happening in the country. Save this
country, from this misfortune and calamity,
from this corruption and degradation in public
life, from this misery and suffering on top of it.
We are not a country of poor resources, a
country of poor men. We have been
ruled by a lot of corrupt people. All I can say
is that the people know how to deal with it.
They have shown this yesterday. They are not
going to respond to them. They are not going
to do that. They have made it know to the
whole world yesterday. They  said: The
whole of India may coverage on Delhi,
sweeping everything; and avalanches  will
come from all parts of India to stop not
only the Special Courts but everything.
But, Sir, itwas only a diseased mouse
that appeared and disappeared. All I can say
is, I wish our people well. They are  doing
magnificently. But we must rise to the
occasion and kelp our people. One of the
ways of helping them is to make more
resources available to the States through
the correct policies of the State Govern, ments
and the Central Government.

st gaewafa : w1 qzq AT F7A-
&Y waT 31 as ax % (@ ogfvg #@
A E
The Housi; then adjourned for

lunch at twelve minutes-past one of
the clock.
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The House reassemble after lunch at

eighteen minutes past two of the clock, MR.
DEPUTY CHAIRMAN Jn the Chair.

MR. DEPUTY CHAIRMAN: Now, we
shall resume discussion on the three Bills.
Mr. Adiseshiah.

DR. MALCOLM S. ADISESHIAH
(Nominated): Sir, I join in associating myself
with the three Bills, two of which we are to
return and one of which we are to approve.
Sir, I am not quite sure whether I heard the
Minister right that what is involved here in
the three bills is a sum of Rs. 23 odd crores.
We are not able to make out from the Bills
the exact sums involved. For the 5-year
period, two of the Bills indicate a sum of Rs.
13214 crores, which is misleading. While
introducing these three Bills, Mr. Agarwal
said that we are in the process of taking note
of the fact that through these 3 Bills, the
States will be receiving 23 odd crores of
rupees. This is a large sum and I note and
welcome it.

On a second point. I am in disagree, ment
with Mr. Agarwal and in agreement with Mr.
Bhupesh Gupta in the matter of 'financial
devolution. The States have been vested by
the Constitution with expanding development
functions but havej on the other hand,
inelastic sources of revenue and therefore, this
financial devolution that these Bills bring is a
very important element in ths discharge, by
the States, of their expanding responsibility in
agriculture, in small industries, in health and
education, in rural water supply, etc. The
various developmental functions never cease
to expand whereas their sources of revenue
are extremely limited. The Central revenue
resources are <m the _ other hand of an
expanding character. I think, these three Bills
make some restitutioning relation to this fact.

The third point I want to make is that in the
Bills, in various clauses, there is the
rule.making nower of the Government. Clause
5 of the Union Duties of Excise (Distribution)
Bill, under the rule-making power and
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which is also explained in tha note says:
"The Central Government may, by
notification in the official Gazette make
rules providing for the time at which and the
manner in which any payments for this Act
are to be made." I wish to ask Mr. Agarwal
as to the actual manner in which this rule has
been given effect to in the past in terms of
making available the resources at particular
periods of times to the States because a large
amount is involved here. I ask this question,
Mr. Deputy Chairman, Sir, because more
generally the prdblem we face both in the
States" and at the Centre is that vast
resources are being mobilised and collected
but these resources are not being expanded
in a manner in accordance with plans and in
accordance with the carefully-prepared
projects with feasibility reports and so on, so
that there is not only wastage but there is
also the inflationary pressure on the
economy. So, I wish to ask here whether the
rulemaking powers which are contained in
each of the Bills under clause 5 of this bill
for example have been administered in the
past and will be administered during the year
in such a way that the resources will be
made available so that projects are carried
out in a normal manner without haste and
without the last-minutes rushes which lead
to waste and also a.5d to inflationary
pressures. This is a more general problem
that we face with regard to our increasing
resource mobilisation with which I have
associated myself in the past when speaking
on the budget and finance bill.

Sir, the fourth point that I wish to make is
that there is need for Parliament to review
the Seventh Finance Commission Reports
because, I think, these three Bills are, in fact,
based on the Seventh Finance Commission
Report which has been accepted by the
Government in toto with one exception
which has been noted by the Parliament also.
So, we can do nothing about these Bills
unless we go back on the decision which we
have already concurred in. The (Government
has already accepted the Seven
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Finance Commission Reoort. When I ask that
we have an opportunity in Parliament to review
the Seventh Finance Commission Report) what
I have in mind is to discuss the Finance
Commissions findings, the basis of their
recommendations, so as to guide the future
Finance Commission. Now, Mr. Deputy
Chairman, Sir, I must say-that I have appeared
before every Finance Commission, since I came
back to Indial as an individual as an economist,
as Director of an institution, as Professor of a
University. Butj I think, Members of Parliament
have at least as much right as the various groups
that I nave referred to, to review the basis on
which the Finance Commission has come to its
conclusions. I know that we cannot change the
current Finance Commission's
recommendations. Once the Finance
Commission has written its Report, it is almost
like the Bible or the Koran. It is sacrosanct; it is
never changed. And I think we should keep it
that way. But, I think, if we could discuss it in
Parliament as we do in economic circles, as we
do in the Universities, as we do in commercial
circles, it will guide the future Finance
Commissions, and it will guide the Parliament
also in our debates. I think, some of the issues
raised here are the criteria for distribution, etc. I
think, Mr. Agarwal knows that one of the
criteria that has been used in the Seventh
Finance Commission has been the reverse, State
domestic product is the subject of debate
amongst economists and specialists. What is
involved, Mr. Deputj' Chairman, Sir, is crores
of rupees. Even 0.1 per cant difference in the
calculations involves crores of rupees for a
State. And, therefore, there are people in
Parliament here as in outside who should be
given an opportunity of debating the criteria
used by the Finance Commission. I am referring
to a new criteria brought in by the Seventh
Finance Commission. I belong to the group
which supports Dr. Raj Krishna, in the Finance
Commission, which developed tkftf new
formula and not to
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the group which is now trying to tear it to
pieces. I want that we should have an
opportunity of really exchanging views on
those technical I  problems.

Finally,, Mr. Deputy Chairman, Sir, I
note that the share of resources of the Union
territories under each of the Bills varies a
great deal. Under the Estate Duty
(Distribution) Amendment Bill, 1979, it is
computed at 2.5 per cent. I do not see
anything with regard to the Union Duties of
Excise (Distribution) Bill, 1979,un-less I
have not read it correctly. This Bill does not
contain any figure, as far as I know, fcr the
Union territories being set aside. In the other
Bill, namely,, the Additional Duties of
Excise (Goods of Special Importance)
Amendment Bill, 1979, sums varying from
2.192 per cent to 3.271 per cent have been
set aside for Union territories.

Now, as I do not wish to speak when each
Bill is taken up separately, I just ask one
question, namely, that I take it again that this
is based on the Finance Commission's
computations and calculations and unless we
debate the Finance Commission's Report, we
cannot debate this. In the Additional Duties
of Excise (Goods of Special Importance).
Amendment Bill,, 1973, the figure given
there in respect of sugar and so on, which
has been set aside for Union territories,
varies from 2.192 per cent to 3.271 per cent.

Then in the Second Schedule of the Bill,
there is reference to a figure of
T.41 per cent. I wonder whether there is a
means of explaining and
reconciling these differences in figures.

s vawEanaig A (fae)
iganmfa wiEa, gfraa g w14
vared  (fefegegmer)  fawr, 1979
AT 7A@ At &, & $HE a8qT FET 2
W o3EE W dFT gAw a1 70 '
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TATATATE qr T TIH TFTy afow
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—In terms of realisation that does not
make a difference, States are not losers.
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BITFTAFIETHT 6177 €22 51 fza1
sar & g g f A4) g
TETAT FON A0 AT A ATH A ATA
dY "t ¢a W oforrava wraEt ai
t Trzar =nfgo

FEATZ |

w2t 7% s TIE 0 99T g,

A R 9§ qadq war {0 afwa
I F AeRT AN AT TIFRT AT RfFFT
it @ Ay af F & Ay Az H
TF AT FEAT H13ATE 5 o7 qaw
F fanda & A1 fa & Fr FMT

Fafr & =it ®F  FTT oFATIT
AT Z | A AERT F BATE,

W2 F IFOF OFHTT AT UANIEH

AMATE | 7¢g wq fa 7Y fagga s1av

g W1 wE A FAaraq F w00 w2,

FAT 997 & A H quAT &, AT 497

TT AT OFRIET AqqT§ AL 39 fAsT &
FIT FAT F I F51 AT § I8
F12msgrsw A4Y sarar Jrfgy, afra

T O7T AT ANAT B | TH AW B HE

azzem aar oAt £ O fae 9 orgs
AZT Aarar 39 9T FarAr A7 g 97T

FAMTAT IAHT BITIAT | TH A0T FI AT

€317 3T g |

w4 AF  CSIINETT #T ST 3,
T13qIfa 29, a8 a19 /7 & Far
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FHIL T FT T SV A gy, TiieaArHE
§ qY FezTATT F T HTAT AFIT 8
Hifer Tz T AETAG =3 | F 59
TTT F1 AL ATAAT | WeETHTL A 7ZA

S 99 74 9TE 4 98 g 41 8

% 8§ A fA7pA T0 ard 1 AT FT

5 ag ot sg & faow Siwtawa @

H1 d g afewgit o1 35 wEw F13FAT
grm fwa w17 Tz A A%
SAFTHA FA fFaT FrAFAT 81 I0Y §

#7778 3TRAMFA TE1TT 7 a7 UF A
O G122 AT HATERT qidT, FIFHE
Ardar - foe, F oo wrAT Arar
ArSIT T4, gETEH I[F ARG
¥ g ¥ o oA Tadifaw gud;

fergeara & were faiy srsanfrwar
1 wadfa F @g SrEr ogar g

farzid =afvqua sfm =1 oaafe &
#q AT O @ @ | TG UF 04T
a1 A 9§ TTE TEET AR
dge, fwr wdl AT HWT wT ST
Fga & e aafsama af@ &1 awfa
# Frf werg T E W A FEW 4
W OAYE AT A HAAT AT TE @
I ACF BATT A FqTAT A
aadifant # 5 =afsm aft
FIE deT AE & Teefa & |

‘Palitics is the art of compromise.’

W ag FFFT AN ETET T@T AT
2 o IHTEAET F FIOM WA
FEATAzAI A g am wr T & -
TAT A ¥t a% W | e 4w
gy TaAfaE 1 TW AW 9%
e & grm | g fad faowr
) A@ T FH, FTHA A AT A
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ATi¥T, 798 T 9T AF AT AT
qEAT ¥ AW &1 TH AH VT GATA ZAT
AW | UFATES &7 AT AT F wAE
i weEr g afea ot T
GOITHTT ARL & | % g TR @I
2 fowma aenfesdt c@mms war
2 ag a= wwwT ft 5% T 57
a9 ¢ | afww @ a9 g

w?ﬁs,q;rvﬁwm&maml

g ot qaw g St 7 At
M ¥ Arg wgr, q9@ W
FRfeEl & a19 wo tHo gHo #

FRyfai ¥ Avg #Y g | 0w ZwW-
W WY OF AL {7 F g g1 Tae
AA—0H T A F 10 KT FAAT

ary # AT A AWTE FEAT

o wEqAwTA T (UFT qiA)
AT St 7 w9 3 e (faee)
fadgw e wfafm ez wew (Foar

qzey £ 407)  Amac faaw
gem fFar 0 "R @ awem

g & T AT & weET wm 1 faw
fawrmr ov agw g & 1 o@wr faw
WA Wz AE e 2 o o am
724 RS—1T.
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agw ZeT 8 3% a9 Wi

% farm 7 A fa G oama
Fa1 2 Jaar dar @ faw w@r oAy
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(47 =T 17 Tm]
T AE A § wAE T AT FFATHE
F W FA TR § A faer ey
AATIFATA § THF qARA AT q0H

T T, TG AT AT G A
T qAAT, T AT GAWTT F AT
T FWTE AW ¥ wAG4 AT mraTLforEr
el W F ) AT gWTE Fw H 597
6@ WA Z | A% fawwm & fau
ITE AT FIE T AL & | TAD
T I FA W F, I 9
q99Gd § ¥ #, 3% an fefeee
Y THET § | ORI AT wETe
qTRfEF AGE GEE F, afr wo
fas & fawm & fao s9% om G0
AE & 1 T wEwTT sy AT TH6T w7
A § | A1 HORTT R HIE G SaeqT
A1 aifen 5w aew # famdr
gaefer wERr @1 T &1 g rad
F7q % fav zmwr ow @y T fww
ag w1 faeer arfzd, ow sz w9
fzet o &t faemr wifgn oF Fer
a7 fgear s 31 foaar aifge A4
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I A A Fe0 0 famar wfio
w7 7% fasfry sqsmry & wEe
9% ¥q qew @ fawis & wriww w0
TG TWMAT WX 3 T Ty gEF T
F1fz® fvrmg w31 &Y weAr | 9T
it wgzy, frem aw gw &
Iq g § WA FOFwAq B0F |
a3 0 & faww & fao wiwaw
gam Br F | wa ww 9 goErTm T g
SATTA T FTHTC T ATAT TTAT AT &
TEAT & AT qF UF qesy ard &\ afwA
A FAAT AHTL FT77 AZT AFAT VET
1A A AT 2 WAl i 2z A 5o 9
At ag =7 qrEl w19 F1 0T 3R AT FEE
qrEY &1 15 AT F AvT HAT H FE AT
arfegw ar 1 15, 20 T F 7T ALHT
1 afvqd g g a1 a7 fawa & fga 0
WTAT 2 | A9 a9 &% 15 £Y 9Tl T 'Av
o g9 vgar sfas 48 a1, afes we
Y TAT § oy 9w A1 iz A fredr
qEHTT AT FHEa F A fawAr ng
#t afragem w77 & a1 £w 740 07 |
o1 FT e FAEA feer & fedt Ad
F1 & raar g fo ST a9 T 49
o6 19 W fea # afes 39 F mvoar
awst 7 o wAt F for qad 70w
femra avaraor 397 Zor ey frar 2 6
o A # ouF werwar £ feafd
Ferm Frdy 1 fady et aew &
F forar, Frddy w7 Zor 7 mvarrdY £1 TAT
¥ far g srafady ma & savar el
19 & | o AT oFAr a7 wA4T 2067 2
AHT I ZT Y ATTAT &7 AT AT ARAT
& w1 Ardy AdY 3w awdr g fw w99
For §ew framga g | IS AT A% WA
qeF F O miafaw 9 eAawar Ag
ZNIT A7 % WOAT a1 1% 71 A AL
TTAET T THT AL 7 AXAT | FAIT
& faF StaT AowTT F He H WA & A%
3o faor & #5740 fear 9w fowdr
#7gTT FY FraAy dr Fwerfeaat &, S Ay
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I T Zfaa A1 47 I |1 947 AL T
TT JHT S F | WA AFAT ATHTL AV
gamT | fargeam 41 owar @a § 2
A9 T OFATAAT § L F FTO A A
qrdT gAc § § e mrardr 3w fan
qac # § Faifw A fegeam &1 aq
AT o 7AT4H FT ATFE AT TET 47,
ST wwd g 7 arer-faa T g1 @ A Ay
74 =qaeqT 77 fazoii 17 avea 97 fad 7
AT ST VET E 1 39 Hew § AAY F Ay
U ATAfad T 31T @ & WIHe
# orew-fadTar ar #70 gw A A,
e, qigz & Araa 7 Aveafratar
gifaar &7 e & oA wRETT H1
a9 fFar 1 Zaa gy awdT e
F7 & qow frarga w1 fasfa fFar
9 TATH F A3 T FF feanda gAYy
Fi1 wre fam ' fag ey avwe 3w & fay
FATE AT A HI g | IAA TA AAA,
Ad, wd fergeam #1 weq & wrAer H
arenfad s aamr | gEfeaa da §
91 ITAT FT ZHAT TV AT, AFATHS
A4 W 39 F1 gfaar o7 g3Af @A wie
TH g &1 OFAT F1 q947 G, s
A A1 ATArET A1 A9dA fwar ogw
A AT ATAET Fi ATHC 7@ F fag
I WA F A { oh-frd e gwrArdy
#v azr o &fEa ww o feafs
37 W EW A 3NE F7 TF F, AT
W RIAT IVE F7 7 E, WO T WA
U F AT AR A1 I F7 @ F
ATH I F Fea7 HeZ -A09T FTATHA FI
afsad GF2T THAAT F weTT, TAT E
Z\ ug AFRfTATIZ AA-30374T 1 HA-
T F7A A1 avh g g oar faafod
F FIT qAZAT F7A AT AT F | WA
s FTET ATAT J AT S qor | T
HEw A AAAT ARG ANKAT 21 AT
T 7 A9AT 2 fF g Fw &7 FJear
AT AL 2 A% A% FAFE & | I
q5F #I dwar @7 qaadr 2 & w9
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ATHT7, T T, AT YT A0 A wew
F faw 10 F77 # 1 W 3 qAF A
A1 mrew-frdaar #7 orfadr 4 3D
anET a7 AChTe faAwA A -
aTEAT & FT7 AT IA AT F FI AAZ-
AT FTA AT IE F A IT ASH FT AT
¥ fau a@rs gavee @A amA ¥
ATH 37 G 11 AT 7 Frarioor onfaamicz
# qEY A1 2. o g fatv fifaae
H 74 g1, AT T qew A7 A
frator swfeay & Zwar 20 fegemw
g faege 7 fF adl 77 ava
#ifaaz aw wd w97 999 g7 w=w
aadrT ar Rt qf w1 W4T
THEY AAAEIA | A7 "
FT T3 H BT A F AT L) 4T AT
F fora wedraoen o faifaat & argf
W g A fedr A Foaww g &
AT g B 59 ATt § owrT wEwa by
i, AfFT A w7 147 w1 T vy
H AT ATHA TAA T gfawre F

Frrarfa wgEa, & area faaa
FEAT ATEAT & % 39 T 7 A 76
fraqz gFTArAr &1 exfaemey faar
0w T4 % (oAt f d=% 7 Tfafosa
exfafady afi T @ a7 7% 9 #
zwrarfas =xfafady a4t 2 awdr
qIA ZATT 9 7 A1 fAAT T F owTA Z
arfgn, Wi sraEdT o7 fAdaw Fe
FifgT, A AFF F w7 (a6 5 TR 7
AT =rfam, 1 A 7§ TifatoRa ga-
erfafasy 2 w05 wreor fagra & are
FT9 50T 97 72 F | Arf@? #4r F7e0
2 fr st fggem 7 & fawd 3oy Gl
CICTIIEcl E - e s AR £ P A R
AFEAA, W7 qE, fFAEA 97w Ay
Ty frad a1 garw g o fzedr arm
AT AT gafq #7 vRaTe § "witg v
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gfer & fre? g0 7ro7 & 1 77 AANT
it a1 & e ey 777 FT AT g,
T AT AT ATEIC AT 9AW,
faare, v, aer g3w, femrae
gxor wie I § § N frmeAm &
73y fawd gm st F wafa o faed
q-qEy TAE oavaw frr woaaw
FHAC SATE 4 I TATHI 7 A4AT
Tt F1 qewTy ArF FAW Z | FE
§ wAAT ATHTT AT 2, TISAT H AAAT
ACETT FTAN E AT AT TETATIAR
TAFTIZ FT FT FI7 T 2197 ATORT
FATF 59 VP10 THAT H7H17 F7 T34
Agwe & | 77 WET gwrmqn A 2 fE
oYT F GT ST 9T 37§ qar fE A
¥ A1 afr iz afaat #1 wer a4 7 fawra
argw fam | fres 31 qqf ¥ FAa
mrawre q witas fawra ® F1aT W
wrewT #49 w4l A7 Az F aifafzwa
ryezfafadl s #q &1 w9 fwan
¥ fz= qor-ardt ganst ¥ ifafzga
eEfafaz] Fw F7q & fAo sqa
o fasmar & fRd 91 AEm
FAY BT AZ 5 AT TN FTA AZ0 AT
Ffew 21 Y a7 ¥ g7 AT 9
qI-9r 717 wifae a7 FT FTH
fagr war w7 AT wEy AAY AUAT
F41 &1 = ¥ fam gfom & F57
fagre @7 39 mHenTo o &1 fAATY
st e & owmw YR F 9AET
AT T F FTATHE FT ATF S0 ALN
Trar 2 feeEY wedfy vt 7 s wArfaE
IFAGHT AV ATF TAFT oqrA 481 T@T
af= (i AT eaTE AOAT FHT FATA & AFHT
o7z oWl 3% AT A7 ®AT &1 AW
AT H 9 FU F WA A 0%
dt R s Tqomite & w W T
faedt  amqrardt werw A gEo
¥ 7y far gl gw & whifs
Tifafera 2fafas am & #1€ o
W T Woad 3 owafy g ey
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AT-ATET T 5T § FAAT1 TEf &7 T97
agwa 2

uM g Az w0 oE@Ee &5
Tt &1 oW qa fame o & quAr
wrear g & o syo e frar ow @
FT AT HAFAT | AT I ALFTT
# ot a5 wvw A ofer
¥ ag wrgAr g A% fvaw 7 faadt s
7 & s o it A g oo oad
AR AVET F F7 ¥z F A7 AT T
T} | o7 A SAAT F1 A7 waw7 famer
aifed f& 3z werFa wv% ag fore
T A gTET A B a7 AvEe
v & ar fawslt wwre Frp g an
o qTEF AT ATEIT WERT W R
ifE goEa © FIEED T ATAT-ATAT
wEf B WY TAET AT §OFTAW
AT TEAT } ALY FAAT W OHEATEA
F7q F1 waav fosam e far o §
faper ATaTy 7 @TY TAATHE 1 FT A
iy o fam 3 S & 87 famm ) w0
% ¥ & f wgi srear AT 2, S
TAAT ATHTT KT 949 AZHA 2 ABI
qifafersr 2faedt a2, zamifaw
gfez & dwad da g1 mF £ 3@ FTw
2 fF gror 2w w1, gwdt T oATETT
1 faget & s #vAr 9% @ ¥ A
a1 faw 1w # fawslt gewe A
wreRfrdTar area %7 ofr 47 3 A=t
FT TART T HIATOT T E | (AT
a7 frama oz § fir smaeoitr faer welt
ST & for a7 Gt =raear w7 foms aray
7 At &1 %% frew & weia g
Far fasr ) foear dor oy fear 2
za% fod av sy aard &fww e A
AT AR wor W oefw S
¥ A7 ST TamecdT w1 w qARAT
AT & | 9w JTETI FTOFT wATAT
TAATHE FT HTH F7AT 2T £ | T9% A4
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forar  o|mEEl WIT AW 9AEET F
HME agt FGG AT ATHTE G AT FAAT
O T AET g1 T AF AT AnT
o4 FAEqT T AAAT IAFT ATFT
Aafas F9z AT OAEIA AG T
77 A% favgeama # fawra 4@t g1 aan |
Aaq aF 290 W W9F TEGEAT H AT
Fvq % faq, wew-fadwar #1 ogme
v & faq, yonAa & ag-ag orfas
garAd a1 F1O9 &9 & faF wq fi
qIATET % W4 G2 AT FTSET &1 AT
Fraq w74 & {7, §ow 71 - faa qe,
ATFAET A9 & fad ag wasaw g fE
foram ot da7, TUAT FWE T VAT AT
gz a1 | feear wEt § qETHAT
it faar st s FEEEg e & weEe
afrardl =1 o for ofra @ faar
st | Fory #32 T2 9TEE & AET Ag AW
FH F7 TN 7, LLgeU AT AT
¥ waT Rew AT T 7RI & AT €
gzl sraedy gt wifg fefigae
qTHAT ®, A GHOAT § ady qEr o
farer 21wt 2, 7102 A fae Y AT
2

TqF AGATE qH AL AFAE g,
qg a3 3 g7 2 f& ars e 9T AT
mq-rarwarmwmémﬁ%
&g SHIFT TS A2 | WA I qER
W A fan &7 77 agd g% aw e
¥ | az & E7 FEAT 48 T AR F
#r wfemt & war ) gme foa e o
17 FEY & 97 AT AT AT AR F
# wrrey faazs w01 =gar § i &9
7E WINT AE AMATE | A A AT
S wT w92 A 2 afew weer
0t % Feae ifeTeE F AT g2
qT GqrETATT 1 F AT E ) e
g M7 wEesT T R WEE
FT T A AF AT @ FAAT TE
% a7 (92 & AAATE (KA HAT F
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2 F FI0T FETATT FT WG HY g
AT §, WT7A F A WA A0y
fag & fovar a1, St oo fag 7 w7

AT |

"The Janata Government is working
under the shadow of corruption. I am
surrounded by corrupt Ministers. I am
working under the shadow of corruption.
Let there be a Commission of Inquiry. . .

"

g A A9 TG OFE ¥ AT AT FA 2
M w0 f@g 7 W g ®
qAQ@ R AAAFEIE | TR 11 979,
#1 faet foedt | i@ 21 @, WY
fazdy faelt, 23 w7 w7 fazdh foredt o
FeM N7 qdr 1 gfrmm F waw W
#it qa famr —

"The Janata Government is working the
shadow of corruption. I am surrounded
by corrupt Ministers. Your son is corrupt
There must be a commission of inquiry
against your son." He quoted Lord
Chatham, Minister of England:—

"If there is any allegation against a
Cabinet Minister, let there be a
commission of inquiry. If the
allegation is correct, then the Minister
will have to go out and the prestige of
the Government will go high. And if
the allegation is not correct, even then
the prestige of the Government will go
high."

AT ATZ @3 IF AwfE A, AW T2
fg & wam wdt *1 9a ferar

"If there is any allegation against my
relations, a commission of inquiry be
1nst1tuted the sooner the better"

ag a7 17 wet 7 fmr a9 w6 ow
AT 97 WETHIT & AT A T
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g f& Fvitye, ftarer forer % seeria
TH-UF UFT JHA A 9 G 8947
T 7 ¥ foaad gd = ¥ TR
MR Faat afger & 927 afwfaa g1
i =y 9t v —

Chaudhari Charan Singh is a benami owner of

that land. Chaudhari Charan Singh's wife has
knowledge of that land deal.

#9 7y qr fs Chaudhari Charan Singh

has knowledge of that land deal.

TR A AAY K T ¥ T FT ATUT

F1 qifemriT & 3w fFAT ) Awrw Ay
fagidy arfeqt & @t A7 §, strar ol
F A 99 F, Fqfaee T F oam
9T &, ATHGREE MET F AW AT E, FHOw
. T & A 47 & W gardy ol &
- dmoqr & A and ¥ = warn B
T oam ow=Y 9% g7 st sEnge A
g 7 0 FWT &7 Wi 1 AT
wfaqz ¥ frera fear ar ) 9% 9%
Fae 34T &1 IO wifaq ar fe I
uF T3 =t fraegar w1 famv an faaw
10 ZATT &IF At AT FATEY FT I
& fir gy T A A RO AT AL
& fau fgar wav 91 19 FHwE A
ooy wEx ¥ fear 5 ogfs FfaRe
fafree F 10 goTT v W & fewr
fagr & 7l @ fgEra go Mife-
HYe dro &1 7FY faar mm & zafag
AT Fo Fo WAGE § W= fFaw
§ W zafqg 3a8r gewmm ST
arfgn « afew agr Ay faw oA@d0 F
FIT IALFEL WTAG ARA E 1 NH
qar & 42 F F9T dEME & AT
gz At =A% fag 7 qmar § 1 d=ar
TEl ¥ uF uHo dlo ¥ YA qTAET
T AWTETE F WM s gy ey
grete # AT FHAY T eI 491

[RAJYA SABHA]

Amat. Bill, 1979 204

Y varE w7 @ & & arfEmae
¥ F R,

I have said, if there fe not a charge of
corruption against Chaud-hari Charan Singh,
I will retire from public life but let there be a
commission of inquiry against him. I will
come before the Commission of Inquiry and
speak what is the truth and what is not the
truth.

39 qm F arw £ wH 9 @ vy
F137 % @ wrearay & fa¥ wrd
T FET § | WA IW FTAT T D
FIT [IF AL T WAT A0 FQ
F1 gz wmwe FY fwar 3 oardy
AT T W T FLFa g g K
BT TEAT g £ oy i Ady st
w6 gy d33r & | gEA Wi FF §
I yam 7Y #1 21 09 A w g fF
wfqat & fechardt & faams o1 AT
MY Y § 39 {Frg FHor AR 34T
T dar§ A ¢ oA T AW g9 Al
A I Colt Gl T R
famay F searadt F9 § T T
foomr fiv ga w9 #EY w30 *ifw g
qry F1E a1 w1 7y fEr Adi &

K1 have no authorily of law. We
people will not inquire into the
matter,™

& qmar S1g g v fam A4 93
Y s Ww oA 1 Al A8
TR ¥ 7 g R AT AmA QA
X TT=B TAF FT A7 59 a1 |01
W TAET M 43 F 7 ot wAImA
w6 3Ty 317 § amfe wdo F
FHT A W § qraw @
w14 1 mad faars oF ady dwdl
HETATT & ATOT & |

ST, T 3 98 7 famn
¢ fF @igw, AraA S @At S IRTY
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faar & ==& ada ¥ w9 @€ & wdw
% AT 2 A0 9T 9T wrawT J4re
Ag1 wrar a1 #® g fafaee 1 faedr
faa o f& oma% faars ¢ & F9
ame fear wma ) 7 SO "I
forg 1 AT & fr 4 =7 72 faams &4
atfas w7 | ag wg fr 2w fafaee
F1 %29 f& ag wraw faars F9 a@T
FLA, gfaar 1 F9FF Fa19 AAT FT90
2o ¥ feema & A1 A faars
FE # AHAT AwT Anfwa |\ § wE
¥ owos wOd &1 arfaa w=ar )
AT AT AU HY O @EET &
SATT § | FARIH FIZ F AHT THAT |
{0 wmawt 14T 2 afz o 7 feee
gATaT 112 § ¥ g wSw | gAre
farams g fafaez< a1 fazdr wa fafaw |
AW FT FAHH A AT | TH FAAT AHL
TE SETATE F F4F A9 2 | 98
ARTATL F HILT AETE | T
FIAGT-AA AT AAT Frr F A=
far &, Fvamr & | 5% TR, I9%
foodaTe, 3°% afgq % 42 390 wifae
g W17 3% FOT GEEIE F AT
g | FHWA ATF TAWd W ogw Iw
T AT AAT00 FY T@A F1 A4 2,
FE wrE AT ®§ T gwTOf
FI 7@ wrAar< 2 1 v wgEm,
7 W= & oA ¥ fam gAY waww @
wiw F7AT 3 % ag et w1 & adl afew
fsrar dsmaat @ ary q=ErEdr 1 9
7 iy % wbw ux 23 1 qawar 57 |

3 P.M.

Tro Wi AREATT ¢ HwA, § A0
fra & oF Bz A7 99 qHAr TEAr g |
I AHOE AT AT A9 A
AT AT FT IAH AT AAA 8 | AT
OF FHWA AR LA FAEE &
wer gAY & ard ¥ aAr ar 7 IwE
afeorrs sy 9% &, 3% are § 9 4y
fra st TR 7
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MR. DEPUTY CHAIRMAN: Mr.
Mahapatro.

SHRI BHUPESH GUPTA: Let us
hear the reply. I want to go. You sit
down. It will save time.

SHRI LAKSHMANA MAHAPA-
TRO (Orissa): Sir, I will speak at the
time of the third reading.

SHRI SATISH AGARWAL: Mr.
Deputy Chairman, Sir, I am thankful to
the hon. Members who have, by and
large, welcomed these three Bills. I am
also thankful to the hon. Members for
giving certain concrete suggestions
which have to be borne in mind for
future. It is neither possible nor desirable
for me to reply to each and every point.
But I would like to deal in brief with
certain points which have been raised by
the hon. Members here during the
discussion on the motion for
consideation of these three Bills.

Sir, my esteemed friend Dr. Adiseshiah
raised  the question  that  the
recommendations of the Seventh Finance
Commission should be discussed on the
floor of Parliament so as to give a better
opportunity to the Members to discuss in
detail the criteria laid down for
distribution of shares amongst the various
States. So far as I am concerned, I have
no quarrel with this proposition and I
would personally welcome such a move,
that a discussion takes place in
Parliament over the recommendations of
the Seventh Finance Commission. I am
sure the Government would benefit a lot
by it. As the House is already aware, the
Seventh Finance Commission adopted a
procedure and invited a lot of people to
appear before it and place their views.
Now, Sir,, the hon. doctor about the
Union Excise duties asked why no
separate  provision for the Union
Territories is made. So far as that is
concerned, no separate percentage for the
Union Territories is recommended by the
Finance Commission beeause only a part
of the
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total net proceeds is given to the States; the
balance remains with the Centre, including
the Union Territories. So far as the Additional
Excise duties are concerned, they are allowed
a share as required. So far as the Estate duty
is concerned, the Bill does not provide for
any percentage of duties because, according
to the Commission, the share of the Union
Territories will be determined In the same
way as for the States. Sir, a point with regard
to the rulemaking power v/as also raised by
Dr. Adiseshiah. In this particular connectionv
I would like to inform the hon. Member that a
similar provision was there when all the
earlier distribution acts and the rules framed
under the existing law provided for the
payment of amount due for the year in
monthly instalments to ensure a smooth flow
of resources to the States. The payments are
made as follows. I may be permitted to say
for the information of the hon. Member. So
far as the Excise duties are concerned” they
are paid in eleven monthly instalments. The
first ten instalments are on the basis of the
total divided by twelve—in that ratio for ten
months they ara paid—and the last payment
is made of the balance that remains theve So
far as the estate duty is concerned, it is paid in
two instalments, one in October and another
in March. So far as the income tax is
concerned, it is paid in nine instalments
beginning from the month of July. That is
why a provision has been made in the rules,
and the rules are laid on the table of the
House for further amendments.

Mr. Ram Lakhan Prasad Gupta raised the
question: What about the estate duty, why is
it not extended to the duty levied on
agricultural land? He is not here
unfortunately. So far as the agicultural land is
concerned, jt is a State subject and on their
behalf the duty is now levied. No further
reply is needed.
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Mr.  Kulkarni raised a  question
here. He has raised various funda
mental questions afco,, and 1 would
not take much time in replying to
all of them. He has made certain con
crete suggestion. [ assure you that
whenever Mr. Kulkarni had an oc
casion to meet me and make me
understand ~ about  certain  problems,
he will vouch that I have given my
best attention and tried to solve them.
He raised a question: Why is Maha
rashtra which is giving so much ex
cise revenue, not g€:tting much more
revenue? The question is that there
are  certain  States where industriali
sation is much moie and the excise
revenue is much more. But it comes
to the divisible pool, and from there
it is distributed to all the State Gov
ernments. But, Mabharashtra, even
then, has not been a sufferer. Only
on that consideration I would like to
point out to him certain figures. The
total esimated transfer to Maharash
tra under the award of the Sixth
Finance Commission, for 1974-79, was
Rs. 711 cfores approximately while
the total estimated transfer to Maha
rashtra  under the award of the
Seventh Finance Commission is going
to be Rs. 1 ,,714 crores approximately.
It is more than double, practically
more than double, under the Seventh
Finance Commission award. In
other words, Maharashtra's share of (the total
transfer uader the Sixth Finance Commisison
was 7.40 per cent; it would now be 8.22 per
cent. Even though the eixcise percentage
share has gone down, the total has gone up.

SHRI ARVIND GANESH KULKARNI:
What percentage revenue transfer is of the
total collection in Maharashtra?

SHRI SATISH AGARWAL: It cannot be
related to that.

SHRI ARVIND GANESH KULKARNI:
That is the point.

SHRI SATISH AGARWAL: It cannot b«.
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SHRI ARVIND GANESH KULKARNI:
We are contributing more to the Central pool
than the other States but receiving less.

SHRI SATISH AGARWAL: The credit
goes to Maharashtra that way. There is no
point in it.

So far as West Bengal is concerned, Mr.
Bhupe'h Gupta made a very strong plea that
West Bengal should get more. The total
estimated transfer to West Bengal under the
Sixth Finance Commission was of the order
of Rs. 822.93 crores only while the total
estimated transfer under the Seventh Finance
Commission is going to be Rs. 1,597.11
crores which is practically double. In
addition, West Bengal was given Rs. 143.12
crores of debt relief under the Sixth Finance
Commission while the Seventh Finance
Commission has recommended debt relief of
Rs. 191.93 crores.

SHRI BHUPESH GUPTA: Finish.

SHRI SATISH AGARWAL: SHort-
ly.

It is not that this is the only assistance
given to the States. Lastly, Sir, in addition to
whatever resources are transferred in
accordance with the recommendations of the
Finance Commission, there is Central assis-
tance given for financing State Plans. This is
in addition to that.

A plea was made: why do you keep that
much with the Centre; why do you not
transfer 75 per cent? If there is nothing with
the Central Government pool, how do we
offer to the State Governments, particularly
those States which are deficit or which are not
so much developed as Maharashtra, Gujarat
or any other. So, this much figure. I would
give. Additional Central assistance for
financing State Plans during 1979—380 of Rs.
2,073 crores will be given Central assistance
for Central and
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Centrally sponsored schemes during (979-80
of Rs 1,002 crores will be given. There is ad
hoc assistance foi development. Outside the
Plan also for 1979-80, it is Rs. 690 crores So,
that way Sir, .

SHRI ARVIND GANESH KULKARNTI:
What do you say about corruption in your
department? This is my point. You say
something.

SHRI SATISH AGARWAL: My hon,
friend, Mr. A. G. Kulkarni wants to know
something about corruption. In this particular
connection, he has mentioned about the
Inspectors and the methods of corruption
adopted by the Inspectors. After all, this is
nothing new that he has raised. It is often
raised. But we are aware of this problem. I do
not say that there is no corruption in the
various Government departments. But I can
assure you, Sir, and through you, the whole
House, that we have taken various steps in the
past. You will be aware of particularly one
instance in 1976 during the Emergency.
There was the case of a gang smuggling dia-
monds through Palam to the tune of Rs. 4
crores. And those officers got promotion. But
when the file came tc me, I immediately
ordered an enquiry into it. Then, even after he
had got promotion, I suspended that particular
officer. And the case is going on in the court.

SHRI ARVIND GANESH KULKARNI:
What about the politicians concerned with
the diamond case? There you are silent.

SHRI SATISH AGARWAL: He is aware
that so far as anybody who is involved in
corruption cases is concerned, whether big or
small, gazetted or non-gezetted, we take
action according to law. After all, the law is
there. Notices have to be issued, enquiries
have to be made and cases have to be referred
to the Vigilance Commission. Mr.
Bhupesh



211 Estate Duty
Distribution

Gupta asked why the opinion of the UPSC
was obtained. It is mandatory in the case of
gezetted officers. Whatever the CBI may say,
whatever the CVC may say, befor inflicting
any major penalty” the case will have to be
referred to the UPSC; one may like it or not.
Of course, the Government may override that
opinion and say why we want to differ with
the UPSC. But there is a provision in the
Constitution, and under the rules we have to
do all lhat. And for this particular purpose, 1
set up a study group in my Ministry to
identify the areas of corruption in the
Cuntoms Department. That report has not
been published because I do not believe in
publicity, I be-Jieve in action. | am examining
the report to try to identify the areas and take
action against those people who are resorting
to these malpractices.

With these words, I once again put on
record my deep appreciation of the useful
criticism and constructive suggestions that
have been made by the hon. Members while
participating in the debate on the motion for
consideration.  Thank you very much.

MR. DEPUTY CHAIRMAN: Now, we
will take up the Bills one by one.

The question is:

"That the Bill to provide for the payment
out of the Consolidated Fund of India of
sums equivalent to a part of the net
proceeds of certain Union duties of excise
to the States to which the law imposing the
duty extends and for the distribution of
those sums among those States in
accordance with the principles
recommended by the Finance Commission
in its report dated the 28th day of October,
1978, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted
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MR. DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration
of. the Bill.

Clauses 2 to 6 were added to the Bill

Clause 1, the Snactmg Formula and the Title
were added to the Bill.

SHRI SATISH AGARWAL.: Sir, I move:
"That the Bill be returned."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: Now, the
question is:

"That the Bil further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up the Clause-by-Clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI SATISH AGARWAL.: Sir, I move:

"That the Bill be returned."

The question ioaa put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: The
question is: —

"That the Bill further to amend the
Estate Duty (Distribution) Act, 1962 as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up the Clause-by-Clause
consideration of the Bill.
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So far as West Crengal is onerned,

clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SATISH AGARWAL: Sir, I move:
"That the Bill be passed."

The question was put and the motion was
adopted.

SHRI BHUPESH GUPTA: Sir, I would
request you now to take up the Discussion
under Rule 176 regarding Aligarh incidents.

DR. RAM KRIPAL SINHA: If the House
agrees, | have no objection.

MR. DEPUTY CHAIRMAN: All right.
We shall take up the Discussion under Rule
176 now.

DISCUSSION UNDER RULE 176 Recent
Incidents in Aligarh resulting in the
Closure of the Aligarh Muslim University

SHRI BHUPESH GUPTA (West Bengal):
Sir, I am very thankful to the House and to
my dear friend, the Minister for
Parliamentary ~ Affairs, for having no
objection in this matter. I will be very brief
because I have to go. I would like to be here
in the debate but unfortunately there is
another meeting and I cannot escape it.

Sir, we have discussed this matter in this
House. Again we are discussing it in the light
of what happened on the night of May 10/11.
Within eight months of October communal
holocaust in Aligarh, another riot tock place,,
communal incidents look place, in the great
city of learning, the centre of culture, India's
composite culture and especially the centre of
islamic learning. It is a matter

[17 MAY

1979] Rule 176 214

of shame that even before the old wounds of
one communal disturbance nad been healed,
another was started there as if Aligarh wculd
have no respite in the orgies of communal
violence and terror, violence organised,
violence preplanned, vlolur>?c engineered
from above and practised by irained people at
the grass-root level, the communal forces. We
hang our heaa in shame that after t“-tytwo
jears of independence we nave to bear the
sight of Aligarh, Ja.-nshed-pur, then back
again to Aligarh. During the last year along
200 communal incidents took place, according
to the Home Ministry, and of them seven have
been major riots in Sambhal and Aligarh—
Jamshedpur was not included there. But the
number is much more today. I do not go into
that thing now. Here lives in India the biggest
Muslim population next to that of Indonesia.
Indonesia has 10 crores of them; India has 8
crores of them. How many countries in the
world have 8-crore population? Not only that.
In the world—I have found out— 750 million
Muslims live today out of whom 80 million
live in our country, more than 12 per cent.
Therefore, it is not Just a minority we are
dealing with. It is a big segment of the world's
human population of a particular faith that
happily lives in our own country, and it is their
country; it is the country of the Mindus, the
Muslims, the Sikhs, the Buddhists, all
together. We are a composite culture; we are a
composite civilisation; we are a multi-
religious combined population. That is why in
our ideas we have always unity in diversity.
We cannot think of Indian culture for a single
moment without taking into account its
icamposite character! and the contribution that
has come from the various people belonging to
various religions and various faiths, and so on.
We are worried today when we find Muslims
are attacked. We are worried today when we
find in the name of Freedom of Religion Bill,
Christians are sought to be



